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Food Safety and Standards Authority of India
(ETeT gREN UG Ja AT, 2006 & Tad ST T derfa T
(A Statutory Authority established under the Food Safety & Standards Act,
2006)
(WUCEIRIEINE R IU)]
(Quality Assurance Division)
THSIY AT, DIl s, T3 fesfi-110002

FDA Bhawan, Kotla Road, New Delhi — 110002

f&i®p/Dated, fRawr ;2024
3M2e1/Order

In accordance with the powers conferred by the Food Safety and Standards Act,
2006, the Food Authority, under Section 16(3)(b), is authorized to collect, analyze,
and summarize scientific and technical data on the incidence and prevalence of
biological risks, food contaminants, residue levels of various contaminants, and
emerging risks.

2. To fulfill this mandate, FSSAI is exclusively conducting PAN India surveillance
programs on food products to gather data for food safety monitoring, risk
assessment, identifying hotspots of adulteration, and setting standards. These
nationwide surveillance activities are carried out extensively, with samples
collected from both the organized and unorganized sectors across all districts in
the 36 States/UTs.

3. The testing fee for Pan-India Surveillance regularly being conducted by FSSAI
HQ, is hereby reduced by 50% as quoted in the Order No. 12014/01/2020 dated
November 3, 2021, and its corrigendum dated January 19, 2023, regarding the
testing fee for all food categories.

4. GST on these rates shall be applicable as per the orders of the Central
Government, as amended from time to time

5. This issues with the approval of the Competent Authority. 5, caTyEN Digaly sined by

KUMAR PANDA
Date: 2024.09.11
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(ST. &I PHR U
(Dr. Satyen Kumar Panda)
Advisor (QA)



To (Through email):
1. All FSSAI Notified Food Laboratories

Copy for information to (Through email):

1. PS to Chairperson, FSSAI, New Delhi
2. PS to CEO, FSSAI, New Delhi
3. CITO FSSAI, New Delhi-for upload on the FSSAI website
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